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“4, Prima facie, the allegations made in the application raise questions relatmg to
environment arising out of the implementation of the enactments specified in Schedule
I to the National Green Tribumal Act, 2010 In view of the allegations made in the
application, we consider it appropriate that a Joint Committee be constituted to verify
the factual position. Learned Counsel for the applicants and respondent No. 6 have no
objection to appointment of such Committee. Accordingly, we constitute a Joint
Committee comprising of representatives of Regional Office of Archeological Survey
of India, Lucknow, Uttar Pradesh and State PCB, DFO and District Magistrate, Mahoba
and direct the same to meet within three weeks, undertake visits to the site, look into the
grievances of the applicant, associate the applicant and representatives of the project
proponent, verify the factual position and submit its report within six weeks by e-mail
at judicial-ngt@gov.in the form of searchable PDF/OCR Supported PDF and not in the
form of Image PDF. The State PCB will be the nodal agency for coordination and
compliance.

5. In case the Joint Committee observes any violation of consent conditions/environmental
norms, then it shall forward a copy of its report to :-

(i) The Project Proponent to enable her to comply with the recommendations in the
report of the Joint Committee or file objections against the observations/
recommendations contained in the same and file her response before this
Tribunal as desired within two weeks from the date of receipt of a copy of the
report of the Joint Committee by e-mail at judicial-ngt@gov.in preferably in the
form of searchable PDF/OCR Supported PDF and not in the form of Image PDF;
and

(if) The concerned Statutory Authorities including State PCB and District Magistrate,
Mahoba to enable them to take appropriate remedial action, in accordance with
Statutory provisions mandating them to take remedial action for prevention,
control and abatement of environmental pollution/degradation and for protection
and improvement of environment, by giving notice to/hearing the project
proponent and following due process of law and they shall submit their action
taken reports separately within two weeks from the date of receipt of a copy of
the report of the Joint Committee by e-mail at judicial-ngt@gov.in preferably in
the form of searchable PDF/OCR Supported PDF and not in the form of Image

: PDF.

6. List for further consideration on 07.12.2022. .

7. A copy of this order, along with a copy of the application and documents attached with
the same, be forwarded to the Regional Office of Archeological Survey of India,
Lucknow, Uttar Pradesh, and State PCB, DFO and District Magistrate, Mahoba by e-
mail for compliance.
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Bred “for issuance of directions to the authorities to assess

environmental damage, prevent illegal mining, register criminal cases
for offenses involved, ensure seizure of vehicles involved in illegal
mining and take action for cancellation of lease in favour of respondent
no.6 for violations. The applicant has also sought interim injunction
restraining respondent no. 6 from carrying on the mining operations in
the disputed site.” & ®H # AFFIT G RA ARHOT 78 el #
AT MOT0 FET—235 /2022 (MSLA. 78 /2022) A TGN FRva
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------ "4, Prima facie, the allegations made in the
application raise questions relating to environment arising
out of the implementation of the enactments specified in
Schedule I to the National Green Tribunal Act, 2010 In
view of the allegations made in the application, we consider
it appropriate that a Joint Committee be constituted to
verify the factual position. Learned Counsel for the
applicants and respondent No. 6 have no objection to
appointment of such Committee. Accordingly, we
constitute a Joint Committee comprising of representatives
of Regional Office of Archeological Survey of India,
Lucknow, Uttar Pradesh and State PCB, DFO and District
Magistrate, Mahoba and direct the same to meet within
three weeks, undertake visits to the site, look into the
grievances of the applicant, associate the applicant and
representatives of the project proponent, verify the factual
position and submit its report within six weeks by e-mail at
judicial-ngt@gov.in the form of searchable PDF/OCR
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Supported PDF and not in the form of Image PDF. The
State PCB will be the nodal agency for coordination and
compliance.

5. 1In case the Joint Committee observes any violation of
consent conditions/environmental norms, then it shall
forward a copy of its report to :-

(i) The Project Proponent to enable her to comply with
the recommendations in the report of the Joint
Committee or file objections against the
observations / recommendations contained in the
same and file her response before this Tribunal as
desired within two weeks from the date of receipt of
a copy of the report of the Joint Committee by e-
mail at judicial-ngt@gov.in preferably in the form
of searchable PDF/OCR Supported PDF and not in
the form of Image PDF; and

(ii) The concerned Statutory Authorities including State

PCB and District Magistrate, Mahoba to enable
them to take appropriate remedial action, in
accordance with Statutory provisions mandating
them to take remedial action for prevention, control
and abatement of environmental pollution/
degradation and for protection and improvement of
environment, by giving notice to/hearing the
project proponent and following due process of law
and they shall submit their action taken reports
separately within two weeks from the date of
receipt of a copy of the report of the Joint
Committee by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR
Supported PDF and not in the form of Image PDF.

6. List for further consideration on 07.12.2022.

7. A copy of this order, along with a copy of the application
and documents attached with the same, be forwarded to
the Regional Office of Archeological Survey of India,
Lucknow, Uttar Pradesh, and State PCB, DFO and
District Magistrate, Mahoba by e-mail for compliance.
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“4, Prima facie, the allegations made in the application raise questions relatmg to
environment arising out of the implementation of the enactments specified in Schedule
I to the National Green Tribumal Act, 2010 In view of the allegations made in the
application, we consider it appropriate that a Joint Committee be constituted to verify
the factual position. Learned Counsel for the applicants and respondent No. 6 have no
objection to appointment of such Committee. Accordingly, we constitute a Joint
Committee comprising of representatives of Regional Office of Archeological Survey
of India, Lucknow, Uttar Pradesh and State PCB, DFO and District Magistrate, Mahoba
and direct the same to meet within three weeks, undertake visits to the site, look into the
grievances of the applicant, associate the applicant and representatives of the project
proponent, verify the factual position and submit its report within six weeks by e-mail
at judicial-ngt@gov.in the form of searchable PDF/OCR Supported PDF and not in the
form of Image PDF. The State PCB will be the nodal agency for coordination and
compliance.

5. In case the Joint Committee observes any violation of consent conditions/environmental
norms, then it shall forward a copy of its report to :-

(i) The Project Proponent to enable her to comply with the recommendations in the
report of the Joint Committee or file objections against the observations/
recommendations contained in the same and file her response before this
Tribunal as desired within two weeks from the date of receipt of a copy of the
report of the Joint Committee by e-mail at judicial-ngt@gov.in preferably in the
form of searchable PDF/OCR Supported PDF and not in the form of Image PDF;
and

(if) The concerned Statutory Authorities including State PCB and District Magistrate,
Mahoba to enable them to take appropriate remedial action, in accordance with
Statutory provisions mandating them to take remedial action for prevention,
control and abatement of environmental pollution/degradation and for protection
and improvement of environment, by giving notice to/hearing the project
proponent and following due process of law and they shall submit their action
taken reports separately within two weeks from the date of receipt of a copy of
the report of the Joint Committee by e-mail at judicial-ngt@gov.in preferably in
the form of searchable PDF/OCR Supported PDF and not in the form of Image

: PDF.

6. List for further consideration on 07.12.2022. .

7. A copy of this order, along with a copy of the application and documents attached with
the same, be forwarded to the Regional Office of Archeological Survey of India,
Lucknow, Uttar Pradesh, and State PCB, DFO and District Magistrate, Mahoba by e-
mail for compliance.
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TEST CERTIFICATE ZXCT) T 2

Test Report of Report Code ] Date of Issue
Ambient Air Quality Analysis AAQ-210522-01 25/05/2022
issued To: Smit. Sabra Khatoon W/o Late Sheaib Ahmad
Project Name: Building Stone Granite (Khanda, Gitti, Boulder) Mining Pm;ect
Address: Gata No. 482, Village- Singhanpur-Baghari, Tehsil- Maboba, District- Makhoba (11.P.)
Area- 5.00 Acres (2.924 Heet.)

SAMPLING & ANALYSIS DATA

Sampie Drawn By : NTL
Date of Sampling T 20/05/2022 w0 21/05/2022
Sample Description ¢ Ambient Air
Sampling Location .  Project Site
Sampling Plan &Procedure : SOP-AAQ/8
Analysis Daration T 2375/2622 to 250051
Average Flow Rate of SPM (m’/min.) M
Average Flow Rate of Gases (lpm) 18
Sampling Instrument Used :  Respirable Dust Sampler (PM,) Fine Particulate
Sampler {(PM; ;) With Gaseous Attachment
Weather Condition 1 Clear
Limits as per -:
S. Ne. Parameter Test Method Results | Units Environtaent |
] : , (Protection) Act. !
i. | Particulate Matter (PMy) | 18:5182 Part-XX1II { 7650 | pgim’ 100.0
2. | Particulate Matter (PMas) | 18:5182 Part-XXIV | 4412 | peim’ 60.0
3. | Sulphur dioxide (SO, 18:5182 Part-1i 5.56 i pgim’ 30.0
4. | Nitrogen dioxide (NO5} 1S:5182 Part-Vi 1840 | pp/m’ 80
Motes: -

1. The results given above are related to the tested sample, as received & mentioied parameters. The customer asked for the above tests only,
2. Responsibility of the Laboratory is limited t the invoiced amount only.

3. ¥ms test report will not be generated again, cither wholly or in part, without prior wriitten permission of the Izboratory,

4. The test sampies will be disposed off after two weeks from the date of  issue of test report, uniess unti! specified




Test Report of Report Code Date of Issue
Ambient Noise AN-210522-019 : 25/05/2022

Issued To: Smt. Sabra Khatoon W/o Late Shoaib Ahmad

Project Name: Building Stone Granite (Khanda, Gitti, Boulder) Mining Project

Address: Gata Ne. 482, Village- Singhanpur-Baghari, Tehsil- Makeba,
District- Mahoba (U.P.) Area- 5.00 Acres (2.024 Hect.)

SAMPLING & ANALYSIS DATA
Sample Drawn Gn T 20/572022
Sampie Drawn By :  NTL Representative
Sampie Received On : 21/05/2022
Sample description :  Ambient Noise
. No. Locations | T Resuls Units
Day Night
.| Project site ' 582 305 dB(A)

Requirement (as per CPCB Guidelines Limits in dB (A) Leg

Category of Area/ Zone Day Time | Night Time
Industrial Area 75 70
Residential Area 55 45
Commercial Area _ 63 35

Notes: -
i, The results gvenmmwlmmmmﬁmhﬁm&mm. The customer asked for the above tests only.
2. Responsibility of the Laboratory is limited to the invoiced amount oaly.

3. This test report wilt nmmmmmm&ymhmmmmmamm.

4. The test samples will be disposed off after two wecks from the date of  issue of test report, unless until speci
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TEST CERTIFICATE

Test Report of Report Code Date of Issue
Water Sample W-210522-023 25/05/2022
issued To: Smt. Sabra Khateon W/o Late Shoaib Abhmad
Project Name: Bailding Stone Granite (Khanda, Gitti, Boulder) Minieg Project
Address: Gata No. 482, Village- Singhanpur-Baghari, Tehsil- Mahoba,
District- Mahoba (U.P.) Ares- 5.00 Acres (2.024 Hect.)
SAMPLING & ANALYSISDATA
Sample Drawn On D 20/05/2022
Sample Received On i 210572022
Sample Drawn By : NTL
Sample Quantity o 1l
Sample Description :  Ground Water
Analysis Duration : 21/05/2022 to 25/05/2022
B RESULTS
_Essential test as per 15:10500-2012 _
S. No. | Parameter Test Method Results | Units Desirable Extended Limit
Limit
. | pH 18:3025(Part-11) 736 | - 6.5-85 :
2. ! Colour IS:3025(Part-4) <5.0 | Hazen 5 15
3. | Odour IS:3025(Part-5) | Apreeable | - Agreeable Agreeable
4. | Taste 18:3025(Pari-8) | Agrecable - Agreeable -
5. Turbidity 18:3025(Part-10) <1. NTU 1 5
6. | Total Hardness (as CaC03} | I8:3025(Part-21) 198.40 mg/l 200 600
7. Chloride {as CI) - 1S:3025(Part-32) 57.5¢ mg/l 250 1000
8. ! Calcium (as Ca) 18: 3025 (P- 40) 36.60 mg/l 75 ' 200
9. | iron{as Fe} 1S:3025(Part-52) 0,127 mg/l 1.0 Ne Relaxation
10. | Nitrate (as NOy) IS:3025¢P-34) | 3.06 mg/1 45 No Relaxation
11. | Total Dissolved Solid IS3025(Part-16) | 6218 | mgAl 500 2000
12. | Alkalinity (as Ca CO3) 1S:3025(F-23) | 1540 | mg/l 300 00
i3. | Fluoride (as F) APHA 22ndedit | 035 mg/l 1.0 1.5
14. | Sulphate {as SQ,) IS: 3025 (P-24) 12,60 mg/l 200 400
15. | Magnesium {as mg) IS: 3025(P-46) | 2560 mg/l 30 100
Notes:

i. The resulis given above are related to the tested sample, as received & meationied parameters. The customer asked for the above tests only,
2. Responsibility of the Laboratory is limited to the invoiced amount only.

3. This test report will not be generated again, either whoily or in part, without prior written permission of the iaboratory.

4. The test samples will be disposed off 2fter two weeks from the date of mofmmpmmiﬁsun&m}%&&m
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"4, Prima facie, the allegations made in the application raise questions relating to environment
arising oui of the implementation of the enactments specified in Schedule ! to the National
Green Tribunal Act, 2010 In view of the allegations made in the application, we consider it
appropriaie that a Joint Commitiee be constituted to verify the factual position. Learned
Counsel for the applicants and respondent No. 6 have no objection to appointment of such
Committee. Accordingly, we constitute a Joint Committee comprising of representatives of
Regional Office of Archeoclogical Survey of India, Lucknow, Uttar Pradesh and State PCB,
DFQO and District Magistrate, Mahoba and direct the same to meet within three weeks,
undertake visits o the site, look into the grievances of the applicant, associate the applicant
and representatives of the project proponent, verify the factual position and submit its report
within six weeks by e-mail at judicial-ngt@gov.in the form of searchable PDF/OCR
Supported PDF and not in the form of Image PDF. The State PCB will be the nodal agency
for coordination and compliance.

3. In case the Joint Commiftee observes any violation of consent conditions/environmental
norms, then it shall forward a copy of its report to:-

(i}  The Project Proponent fo enable her to comply with the recommendations in the
report of the Joint Commitiee or file objections against the observations/
recommendations contained in the same and file her response before this Tribunal
as desired within two weeks from the date of receipt of a copy of the report of the
joint Committee by e-mail at judiciai-ngt@gov.in preferably in the form of
searchable PDF/OCR Supported PDF and not in the form of Image PDF; and

(i) The concerned Statutory Authorities including State PCB and District Magistrate,
Mahoba to enable them fo take appropriate remedial action, in accordance
withstatutory provisions mandating them to take remedial action for prevention,
conirol and abatement of environmental poliution/degradation and for protection
and improvement of environment, by giving notice to/hearing the project proponent
and following due process of law and they shall submit their action taken reports



)
separaiely within two weeks from the date of receipt of a copy of the report of the
Joint Commiitee by e-mail af judicial-ngi@gov.in preferably in the form of
searchable PDF/OCR Supported PDF and not in the form of Image PDF.

6. List for further consideration on §7.12.2022.

7. A copy of this order, along with a copy of the application and documents attached with
the same, be forwarded to the Regional Office of Archeological -Survey of India,
Lucknow, Uttar Pradesh, and State PCB, DFO and District Magistrate, Mahoba by e-mail
for compliance. '
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There is no separate formula/ method available for the calculation of environment
compensation further access stone quarry.

Order passed by Hon ble NGT in OA No- 560/2022(Kamlapat Vs State of U.P. and
others) “ Compensation for illegal mining has to be equal to the sale price of the mined material
in view of Section 21(3) of the MMDR Act 1957 and judgment of the Hon’ble Supreme Court In
Common Cavse v. U.O.L & Ors. (2017) 9 SCC 499.”

Total illegal mined mineral Value = Rs. 6,04,800/-
Environmental Compensation amount = equal of illegal mined mineral value

=Rs. 6,04,860/-
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